I 9. St.ue.- 33002/99

REGD. No. D. L..-33002/99

AT L&H1L

Velhi zette

Tg.3.-31.0cl.-37.-07022024-251916
SG-DL-E-07022024-251916

STETYTIT
EXTRAORDINARY

JIARTE o THRTTAT
PUBLISHED BY AUTHORITY

. 51] foeetl, TEAR, BEQ 7, 2024/979 18, 1945 oAk €. 421
No. 51] DELHI, WEDESDAY, FEBRUARY 7, 2024/MAGHA 18, 1945 [N. C. T.D. No.421

T 1V
PART IV

YT LT ST &7 il 9
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
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LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 7th February, 2024

No. F. 23/27/Proro./2024/LAS-VI11/Leg./975.—The following Order of the Hon’ble Lieutenant
Governor, Delhi dated 06 February, 2024 is hereby published for general information:-

“ORDER

In exercise of the power conferred upon me by clause (a) of sub-section (2) of section 6 of The Government
of National Capital Territory of Delhi Act, 1991 (Central Act No. 1 of 1992), |, hereby prorogue the Fourth
Session of the Seventh Legislative Assembly of the National Capital Territory of Delhi with
immediate effect.

Sa/-
(Vinai Kumar Saxena)

Lieutenant Governor, Delhi”

RAJ KUMAR, Secy.
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